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TOWN AND COUNTRY PLANNING DEPARTMENT

NOTIFICATION
Shimla-171 002, the 3rd February, 2026

No. TCP-F05/6/2023.—Whereas, the Notice on draft Development Plan for Joginder
Nagar Planning Area was issued by the Director, Town and Country Planning Department,
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Himachal Pradesh, Shimla under the powers conferred by sub-Section (1) of section 19 of the
Town and Country Planning Act, 1977 (Act No. 12 of 1977) vide No. HIM/TP/PJT/DP-
Jogindernagar/ 2023/Vol-1/1722-45, dated 06-06-2025 and the same was published in the Rajpatra
(e-Gazette), Himachal Pradesh on 13-06-2025 for inviting objection(s) and suggestion(s) from the
person(s) likely to be affected thereby within 30 days from the date of publication in Rajpatra (e-
Gazette), Himachal Pradesh;

And whereas, objection(s) and suggestion(s) have been received within the stipulated period
have been considered;

Now, therefore, in exercise of the powers vested under sub-section (1) of Section 20 of the
Himachal Pradesh Town and Country Planning Act, 1977 (Act No.12 of 1977), the Governor,
Himachal Pradesh is pleased to approve the Development Plan for Joginder Nagar Planning
Area. It has been hosted at the official website of Department of Town and Country Planning,
Himachal Pradesh hptcp.hp.gov.in with URL: https://hptcp.hp.gov.in/filestore/v1/files/ download
file?fileStoreld=693a6747-a0b4-4ef5-a01 8-abea57d7c6bd. The same may be deemed to have been
published in the Official Gazette of Himachal Pradesh with fore-referred URL linkage as required
under sub-section (4) of section 20 of the Act ibid. A Notice is hereby given that a copy of the said
Development Plan is available for inspection during office hours in the following offices:—

1. The Director,
Town and Country Planning Department,
Nagar Yojana Bhawan, Block No. 32-A, Vikas Nagar,
Kasumpti, Shimla, Himachal Pradesh-171 009.

2. The Town and Country Planner,
Divisional Town Planning Office,
Mandi, District Mandi, Himachal Pradesh.

3. Executive Officer,
Municipal Council,
Joginder Nagar, Distt. Mandi, Himachal Pradesh.
The said Development Plan shall come into operation from the date of publication of this

Notification in Rajpatra (e-Gazette), Himachal Pradesh.

By order,
SANJAY GUPTA,
Chief Secretary.

gar A vd Wel faurT
Rie—2, 13 SN, 2026

| AIROVHOTE—T% (53 /2019 3foid, garad IR gaveifud # 3fa ufder &k
URERIAT &7 ATSHR AfAH, 2013 BT gRT 19(1) & e |
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Safd J# 316, gaaET iR gAveiud d I afder iR URERA &1 AfEeR AfafH, 2013
(o1 o fAfr @ T 2) @ aRT 11(1) & fAid e URMG SIRRgET, I Slell BRI, A
Plecl, dediel e, el SRy, fedrd yaer 9 Red &a 7561.06 v #ex ol 9 & 3ffeugor
2q, AESe FAS AT ga1 Ha] T W 9T, A Uew SRR gRT Wl JeH, dkE
§SR AeCIWICH hivetad & A0 & forg, SIRT @1 718 off, fSat fdaror Frergar &

forerm | gARYR CEIGHSICIE HIST: Plget T: STl BRTT
%A 9. | g W BT A R ST gIhd (@ HeR)

1. 2l gy =i 437 /1 109.51

2. 3l GO HHAR 437 /1 109.51

3. | sheh seh <@ 437 /1 43.80

4. | 30 HANT FAR 437 /1 197.11

5. ST pwTT <) 437 /1 65.70

6. 3 DH FAR 437 /1 210.25

7. S BRI <dT 437 /1 52.56

8. |5 dew W 437 /1 262.82

9. st ATl dg 437 /1 525.64

10. | 31 <HY FHAR 437 /1 525.64

11. | 2l SO =g 429, 561 /430 /1 440.00

12. | SIUAL Thd 431 /2, 432, 433 /2 2844.05

13. | 1 gl AR 312 /1 1630.85

14, | 51 QUR el 559 /430 /2 543.62

B, . 7561.06

IR Sefs fdgfd AITes W effdee (SIA) SHIS RT AMINTG Y9G il JFegd=
fopam T den AMISTeG U9Td ST Ufdded Ud AEINTG U9 YeEE AT Bl ofid TS| &l
ORI 7 & If ST Ig—Tavae faeve W gR1 @1 g, R IuYwh AEsi=e e gg St
& SIRTET B HXIA B |

3R SIafes JAMAFH BT aRT 15(1) @ Sfcvia Heerd Akl | IR Ud gera ma fby 1g
T U Srell TRET & yifad et & forRaa smufrai o g8 |

3R Safh SIRKH MURRN TR Su-—Hed AHRI (AFRS), AR gRT faid 08—01—2026 BT
RKTT Gars $I M5 N faRad smuRml gd gaars & <RE QU MU $oAl R [eaRRE =i
3o RUIE g @1, o Sweiq fefalad fospy ferem—

"I gars Ud o9 @ AER W Ye Tpy Mpren Siar ® b A a6, gAard siR
gRIUd H I afdeR iR URERIAT @1 af¥eR s, 2013 @ vH@ AfhaIs
JMALIHABI BT YA ®Y F U fBar T 2| AESie WA gd aRATe T bl
TGl ¥ e MURTEl B gfte WeH TR gRT Usel 81 &I off gl © | 3 I3l Ty
smaftrr WeHR arg T8 8 R R feu oM A €| degaR I8 SN @ o © fd
TRGR 3TN IMMITIH HRATS B Adhall 8, Rifdh ORI 19 & A MR TR B B Ufshan

319 guie: wWidpd 2 |

IR Safds M @1 arT 15(2) & Sidd Fga oo Ruld & Sudh shuicid @ H
IU—HEd IMABRI (ANTRS), AR 7 T HI A Ig AR &l ¢ & MUK WeR A7y 761 & do
ARR—H @I gRT 19 & AT VO SR B B UlhAT QoI 81 gdbl & 3R ARBR 3 AT S
BIRATE PR qh ¢ |

3R Siafd Heeld 3MMYh §RT f1d 06—01—2026 & U & ARIH W T [AaRIRIT IgSeeiy
ol gR¥R & AT 29 gHaRT Ud gAReIfue AT @1 TR STEIeH Te fhar T g
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(@) SIAFIH & GRT 11 & S SN RS ST,

(@) AT gTa JAfdber UR faeivs qE &1 A,

(M) SfAfH & GrRT 15(2) & T Iu—Hed JUBRI (ARTRS), ARM @ gee Rue vd
sifaw wwgfa, qer

) ﬁ@?ﬁ?:wgw@ﬂgwqiw@gﬂwmaﬁwaﬁwaﬁwm D AR W AT
A 315, g iR gAwRIiud # IFa ufder iR uRERidr &1 iffeRr e e, 2013
G%%W19()§WWWWWW§Q Ig AT far S 2 6 srRger 4

T A ST ArASd WIS B MawWd © AR I ARTRH & Jae™ & faid
fferurfed fobar Srgem |

31T UE SIRRIEAT IWYh AU Sl Td HIIfRl B MR W SR B A § AR T 84
a1d &7 3ifer vd fAogs gr R 6 S f ardute wae & forg Qe 7 |

3T §INT,

TEEART / —
AT (Ja1 /AW Td W) |

AUTHORITATIVE ENGLISH TEST
YOUTH SERVICES & SPORTS DEPARTMENT
NOTIFICATION
Shimla-2, 13th January, 2026

No. YSS-F(5)-3/2019.—Under Section 19(1) of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013.

Whereas, a Preliminary Notification under Section 11(1) of the Right to Fair Compensation
and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 (hereinafter
referred to as “the Act”) was issued for acquisition of total private land measuring 7561.06 square
metres situated in Village Doli Gharana, Mauza Kohla, Tehsil Nadaun, District Hamirpur,
Himachal Pradesh, for the public purpose of construction of Indoor Multisports Complex at Kharidi
Ground, Nadaun by the Department of Youth Services & Sports, Government of Himachal
Pradesh; whose detailed description is :(—

District : Hamirpur Tehsil: Nadaun Mauza:Kohla Village: Doli Gharana
SI. | Name of Owner Khasra No. Area (Sq. m.)

No.

1. | Shri Subhash Chand | 437/1 109.51

2. | Shri Sanjay Kumar 437/1 109.51

3. | Smt. Brahmi Devi 437/1 43.80

4. | Shri Manoj Kumar 437/1 197.11

5. | Smt. Krishna Devi 4371 65.70

6. Shri Rakesh Kumar 4371 210.25




ST, feATaet UQel, 09 WRA!, 2026 /20 HTH, 1947 11207

7. Smt. Kartaro Devi 437/1 52.56
8. Shri Kehru Ram 437/1 262.82
9. Shri Lal Chand 437/1 525.64
10. | Shri Ramesh Kumar 437/1 525.64
11. | Shri Krishan Chand 429, 561/430/1 440.00
12. | D.A.V. School 431/2,432,433/2 2844.05
13. | Shri Sunil Kumar 312/1 1630.85
14. | Shri Tushar Awasthy | 559/430/2 543.62
Total.. 7561.06

And whereas, the Social Impact Assessment study was conducted by the notified SIA Unit
and the Social Impact Assessment Report along with the Social Impact Management Plan was
examined by the Multi-Disciplinary Expert Group constituted under Section 7 of the Act, which
recommended the acquisition of the said land for the aforesaid public purpose.

And whereas, in pursuance of Section 15(1) of the Act, objections and suggestions were
invited from the interested persons and written objections were received from the affected
landowners of Village Doli Gharana;

And whereas, the personal hearing of the objections was conducted by the Sub-Divisional
Officer(Civil), Nadaun on 08-01-2026 and after considering the written objections and the
statements made during the hearing, he has submitted his report, wherein he has concluded as
under: —

“Based on the detailed hearing and inquiry, it is concluded that the key procedural
requirements of the RFCTLARR Act, 2013 have been substantially complied with. The
objections related to public purpose and project necessity have already been affirmed by the
Appropriate Government. Therefore, the objections raised are not tenable and are liable to
be rejected. It is accordingly recommended that the Government may proceed for future
necessary action, as the process for the issuance of the Notification under Section 19 is now
cleared.”

And whereas, in the above concluding paragraph of his report under Section 15(2) of the
Act, the Sub-Divisional Officer (Civil), Nadaun has specifically recommended that the objections
are not tenable and that the process for issuance of declaration under Section 19 of the Act stands
cleared and the Government may proceed for further necessary action accordingly;

And whereas, the Divisional Commissioner, vide letter dated 06-01-2026 — after due
consideration has granted approval for Rehabilitation and Resettlement scheme for construction of
multipurpose sports complex.

Now, therefore, on the basis of :—

(a) the Preliminary Notification issued under Section 11 of the Act,

(b) the recommendations of the Expert Group on the Social Impact Assessment,

(c) the speaking report and final recommendation of the Sub-Divisional Officer (Civil),
Nadaun under Section 15(2) of the Act, and

(d) the approval of Rehabilitation and Resettlement scheme by the Divisional
Commissioner,




11208 o193, AT UQeT, 09 WRAN!, 2026 /20 HATH, 1947

and in exercise of the powers conferred by Section 19(1) of the Right to Fair Compensation
and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013, it is
hereby declared that the land specified in the Schedule appended hereto is required for the
aforesaid public purpose and that the same shall be acquired under the provisions of the Act.

Now, therefore, this notification is issued on the basis of the statutory inquiries and
recommendations referred to above and shall be conclusive evidence that the land is needed for a
public purpose.

By order,

Sd/-
Secretary (Youth Services & Sports).

GENERAL ADMINISTRATION DEPARTMENT
CORRIGENDUM
Shimla-2, the 21st January, 2026
No. GAD-B(F) 4-2/2025.—In continuation of this department’s notification of even

number dated 16-01-2026, after the word respectively appearing in sixth line of Notification, the
words “ from Rajput Kalyan Board” may kindly be read please.

By order,

RAJESH SHARMA,
Secretary (GAD).

g 3qTerd i g¥UTel, SU-Aved  J¥eR (AFR®), St =41 <di St Rea wWReTE,
e foemagR, feuree g

ST AT < GAT 31 %l M, Hardl 719 S10d, STHER THRI0,  UTH Y=RId TR0,
qedre o1 41 <dr off Rerd WRare, e [AamayR, fEarae uaer |

ERIR

1. 3| S=7dT,
2. UEM, UM Y=RIT TG0, JEdrd 1 S <d1 S Rerd w@REre fSern IR

vy —urfehar &1 9= fafy I\ v=arad TH)IvT B S UoilNoT IoReY § ©f dRdU oM aR
b STl aRT 13(3) ST VT HY USIRYT AR, 1969 & A=A ST USIBRUT BR

IR |
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B WM T A ST bl gIRIT $edeR Gfad fhar Smar & & urfear simel 9t <4t
AT 2l BT RM, AR g 7 JelEwdeN] & e H Ud Sfded—ud UK fhar & fd
99 U O fIfS UM ORI TR0 b O GolhRYl IR’ H gul el drdls o | 314
orferaT 31 ST fAfYr U™ U=Id FERIOT B 5 UOlhRUT IREX H g9 HRaET d18dl 8 Silfd
o gpR I 22—

qmH RSESES) S dRG

SERICE]] REICIR NI 01—07—1975

AT U YR ABRION, dedid S A9 <d) Sff Red WRYe @1 ST Bl SoiRar
SedER qgfua fear Sirn 2 & afe {6l <afad & SWRiad ST USiiaRvl aR dig ARl & al
98 aRrE Uell 22-02-2026 BT AT THH Yd IMATATT AT IHIATH ISR ITQTAd SMHR T

MUY TR Y AT ATIGA—TF UR STH UYSIDRUT <2 UIRT B Afed, UMW Y=Id ThRIAl
BI ST BRIFGIT T Aol &A1 QT |

JTST dRRG 21—01—2026 BT B BXER d HIER Ifed 3eTald d SRl fhar 1am |

AR | TR / —
(eraTe, fomowo),

SU-HUSH JADHRT (ARTRS),

it 99T <@t S Rerd WRETe,

e faemagR (fRovo) |

In the Court of Executive Magistrate, Sadar, District Bilaspur (H.P.)

Smt. Narvda Devi w/o Sh. Narayan Dass, r/o Village Malokhar, P.O. Chhakoh, Tehsil
Sadar, District Bilaspur, Himachal Prasdesh. .. Applicants.

Versus
General Public

On the subject cited above, it is to submitted that Smt. Narvda Devi w/o Sh. Narayan Dass,
r/o Village Malokhar, P.O. Chhakoh, Tehsil Sadar, District Bilaspur, H.P. has submitted an
application before the undersigned for the correction of her name in Aadhar record. She further
submitted that her correct name is Narvda Devi (Fd&T <dT), but by mistake in Aadhar record her
name is entered as Narmda Devi. She supported above fact by producing Bonofide Certificate No.
BH2025210781468530 and Parivar Nakal No. 130100106201268200141.

Therefore through this proclamation the general public is hereby informed that any person
having any objection for correction of name and date of birth mentioned above may submit his
objections in writing within (30) thirty days from the date of publication of this notice in official
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gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of this court on 27th January, 2026

Seal. Sd/-
Executive Magistrate,
Sadar, District Bilaspur (H.P.).

¥ 3rETeld Wed qaEal god Avfl, Saeiol, e = (Ro 9o)

3 <9 IS GF A O gF A1 916, ARl dvel, STeER dHiEd, dedid S, oTet
THT, feAraet U |

ERIE

SATH STdT

T — Ui T—95 R AW ORI IRT AR |

SRIFT ureft 7 SRR & IeTad d U3 99 3N BITOd $9 3N & <1t
TOIRT & b SAST el 19 31 <9 ol g3 571 o] 93 o 919 © Sifs yRaR Tdhel I U

QRIRI, IR BTe H Fel &6l o, ol A Y JeTdd g9dd oiRg, UCarR ga d-ied
IFHT M 20 < A A A G 1S &l @ Sl Terd ¢ | el gowil bl 9 |

9 G H HAAHRE S Bl qoiRal 33deR qrad fhar smar 2 fe ureff & a9 &
ORI R I B BT By IoR /YRS 8 A1 I8 SMATAdT AT Ihlola SfeNEwIen] o
JeTad H i 19—02—2026 BT AT SHH Yd BN SMHR AU YISl Gof HRAT AHAT & |
BINR T oM & YR H YhaRbl PRIAE] 3 H g Ol dRdb AW GOl & AR & &
SR |

311 f&ie 20—01—2026 BT WX EXIER T HIER AaTeld H SR §aAT |

AR | SATEIRT / —
AEIS AR werd Siofl,
Saerol, e == (Rovo) |

9 JETad Aed aaredr v Aofl, saRioh, e == (Ro wo)

s HFw M Y 4 g YA 1 a9, Fardl g6 SdER Tiell, dedid Sdsiell, forer
T, 2 use |
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SIEECEI)

T —umei—u5 R M ORI IRT AR |

SWRIgd Uil 1 Sfellswder) ol 3aled § UA—Ua I BESd 59 ARI & AT
TORT & & S9@T 98 9 ) 9w 39 99 & ggg 99 o ™ § Sife 9RaR Tda 3™
TAId UERIG, IR &l H Hal Tol 8, offhd Addiad Y Jeld TeRIc, Ucar gd 9eiell #
IS 9M A1 BEw IF Al e YF & ™ Tol © Silld Tad © | [a! §oRil ol o |

59 T H FAAERY ST Bl gOiNGT $eeR gred fhar Srar © fb ueil @ 9m @)
ORI dR Il fHAT P BIg IOR/UARIS 8 I d8 IRATSAAT TN dbleia feNBHIER] Bl
JraTerd # 3B 19—02—2026 P AT SAH Ud BIGR IMMHR 30 YoRTS] qol HRAT Ahdl o |
BIOR 9 31 & A H UHRWI HRIATE! FHA H g Sl B A GORII & AR o &
STRIT |

3151 f&ip 20—01—2026 BT AR BXIER T HIER 3f&Teld H SINI g3l |

AER | FRIRT / —
TEG AT TAH U,

Soteron, e @ (fRowo) |

9 IIETAd PRGN TUSIBR Vd AId TeIdER, d8dlel 9ax o,
e =1, feam=e ye

f¥Tet <0 / T8t /e / 2025 TIRIRG U : 28—02—2026

Serdr g s gRedre, Fardl ggeell /T HATell, SThER BRaIYRI, Tedlel d fTalr =,
EEEERENE

g
I S=dT Vg TR URYE o |

v —o / 9g FwIfad qrT |

9 JETAd H SU-ATSATTHRI (A10) €T & BRI USIh A&I—6774 / 2025,
W27—12—2025$W®WWW: 1 T TSRO ST U4 §g g fafdo
BN T & P UH WA HFW-B&D/CMO-CBA/2025-22673, fatid 04—11-2025,
YYI—TF, IJUTIAT YAU—US, Thel MR Ble, Adhd Whol TAV—9 raH uiidn e g =i
e, ARl geedtt /Ta I, STHER SXaNIQR], dedid d el =, f2amae ueser § S
S A 01—07—1969 fF=1 BRI & TR IRV TH=T & BRI AT H ol 9 8g ©, Slld
FIHAR qSl 8T SIAR] & Ay JAMdfQdT o Ry fbar § b IAd 9 [ a1 R
aRye =T & 9 foRex # I/ Uoligd fdHar S |
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31T AATIRYT ST Pl §9 S¥WABR g1 o fbar oran € fob wifeiar e g2 s
BRedd, Fardl geedt /Ma e, S[HER SRQNIQRI, dedie 9 fofem =wn, fRArd uewr #
IHDT O A 01—07—1969 BT TR URYE =W & O /& AMe@ H Tol PR dRT 3R
A &1 IS JMURT & AT I8 IJATATT AT IHTAd T JAMIRT TH ASTAT H SITER & YD
T TP AE & WdR—4IdR gds 10.00 A IR 500 Io TP Gl HRAl Fhal o | FEiRT @y
JMURT =T 3 @1 JRd H UTRFAT &1 S fafr 01—07—1969 @ 3TT< FRfd I IRVRER,
ST U4 g B UIRA R Y G |

31TST &I 28—01—2026 BT AR THIER G HIBR RITAA §RT SINI 8T & |

AER | FRIRT / —
PRIBRI TUSIHRNI T ATId TEHASR,

dedrel |ex aw T, fSrer == (f2ovo) |

9 ISTod AEd FHEd! g Ao Ud BRIGN TUSIaN, dedld SR,
fStem wireT (fRovo)

HHEHT : STH TOIThRU]

Mr./Mrs./Ms. Lalita Devi d/o Sh. Hari Singh, r/o Vill. & P.O. Sarah, Tehsil Dharamshala,
District Kangra, H.P.

Vs.

The General Public.

The Registrar Birth & Deaths, C.M.O. Kangra at Dharamshala.

The Registrar (Birth & Death)- cum-Panchayat Secretary, Concerned G.P.
The Commisioner Municipal Corporation Dharamshala.

T —oeFT—u3 SR aRT 13(3) fRATEe u<er usiiaxor rferfras, 1969.

b

Mr./Mrs./Ms. Lalita Devi d/o Sh. Hari Singh, r/o Vill. & P.O. Sarah, Tehsil Dharamshala,
District Kangra, H.P. ¥ 39 3[&Ted # 3ifdqadr & #regd | uef_—u3 9fzd gaedr SRR fhar @
5 SH®T T faid 03—04—1965 BT T I S0 TIE, TSUA GHIIAT H AT 2 U= THO 10
HRITST / FafT o demad # 9 /9 IR § Uoligd 9 2 3 9g fafd usliga fad sim
$ omey Y ORi| 39 AIfE SRR /Hedl §1El & gRT WAW SFdT bl JT |RIfd
TR B e fbar Simar 2 fb afe {61 1 Lalita Devi d/o Sh. Hari Singh @1 &7 faif
Ui fhdl S 9R I UaRIST 81 I 98 §ARI 37&leld ¥ fais 23—02—2026 &I FATAT AT
JpTT BIOR BIBR AU YARTST UL HR Fhdl & JUAT Hdldd Uy 95 g fofdr usiiera
[ERESIEECICIC R RO ICA R COURTIEN
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ST i 20—01—2026 BT B XIER T HIER 3NETAd gRT SINT fhar T |

SR | FeIRT / —
BRIPBR] TUSTIEHNI,
gHeITe, foTel st (fRovo) |

9 IgTod AEd FaEdt i vl Ud PRGN qUSIUaR, el SR,
e i (fRowo)

HhEHT : STH TOIThRU]

Mr./Mrs./Ms. Joyti Bala d/o Sh. Ram Bahadur, r/o Ward No. 15, V.P.O. Khaniyara, Tehsil
Dharamshala, District Kangra, H.P.

Vs.

The General Public.

The Registrar Birth & Deaths, C.M.O. Kangra at Dharamshala.

The Registrar (Birth & Death)- cum-Panchayat Secretary, Concerned G.P.
The Commisioner Municipal Corporation Dharamshala.

T — e T—u3 SR GRT 13(3) fRATEe ucer usiiawor e, 1969.

BN

Mr./Mrs./Ms. Joyti Bala d/o Sh. Ram Bahadur, r/o Ward No. 15, V. P.O. Khaniyara, Tehsil
Dharamshala, District Kangra H.P. J 9 3STad § ueiHr-ua afed HDEAT QR foar © &
IHDT 9E1 BT ST &I 21—06—1994 DI dTS H0 5, Md T S0 WHIRI, TeIe HTAT H B3N
2 UR=g THo o eRTeITel / Hefda um dEmad H o/ 9 e ® uoiigd 9 ® o gy fafy
TSl [ O & 3fael U SR | 39 e S8R/ J JA! & §RT WA Sl $l qeil
[T TRl I Gred fhar Sar g f afe f&A @ Joyti Bala d/o Sh. Ram Bahadur &1
o fafr uSfied fhd ST 9R $IS TaRTSl 81 Al 98 (YT YaRTel 8RNI 3farad H fadid
23—02—2026 P IATATT AT THTATT BIFGIR BB U B AT & JIAT HTldd AT 9F J&
fafer dofiaa fhd S ar arer aiiRd & fad Sar

3T faATd 20—01—2026 BT TR EXIER T HIEX 3METed SR SR fdoar 13 |

AER | FEIRT / —
PRIPBNT TUSTIETHNI,
gHeITe, el st (fRovo) |

In the Court of Sh. Pankaj Sharma, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate, Banjar, District Kullu (H.P.)

In the matter of :

1. Ravinder Kumar s/o Sh. Yan Singh, r/o Ward No. 7 Tilga, P.O. Dhaugi, Tehsil Sainj,
Distt. Kullu (H.P.).
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2. Reeta Devi d/o Sh. Hukam Bahadur (Oli), r/o Village Tilga, Post Office Dhaugi, Tehsil
Sainj, Distt. Kullu (H.P.) .. Applicants

Versus
General Public

Subject.—Proclamation for the registration of marriage under section 16 of Special Marriage
Act, 1954.

Ravinder Kumar and Reeta Devi have filed an application alongwith affidavits in the court
of undersigned under section 16 of special marriage Act, 1954 that they have solemnized their
marriage on 18-10-2025 and they are living as husband and wife since then, hence their marriage
may be registred under Act, ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or writing before this
court on or before 21-02-2026. The objection received after 21-02-2026 will not be entertained and
marriage will be registered accordingly.

Issued today on 22-01-2026 under my hand and seal of the court.
Seal. Sd/-
PANKAJ SHARMA,HAS,,

Marriage Officer-cam-Sub-Divisional Magistrate,
Banjar, District Kullu (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi (H.P.)

In the matter of :

1. Sh. Ravi Singh s/o Sh. Chat Ram, r/o Village Rathoha, P.O. Tikkar, Tehsil Balh,
District Mandi (H.P.).

2. Smt. Bindra Devi d/o Sh. Goverdhan Singh, r/o Village Dan, P.O. Baggi, Tehsil Balh,
Distt. Mandi (H.P.).

Versus
General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Ravi Singh s/o Sh. Chat Ram, r/o Village Rathoha, P.O. Tikkar, Tehsil Balh, District
Mandi (H.P.) and Smt. Bindra Devi d/o Sh. Goverdhan Singh, r/o Village Dan, P.O. Baggi, Tehsil
Balh, Distt. Mandi (H.P.) at present wife of Sh. Ravi Singh s/o Sh. Chat Ram, r/o Village Rathoha,
P.O. Tikkar, Tehsil Balh, District Mandi (H.P.) stated under section 15 of Special Marriage Act,
1954 that they have solemnized their marriage on 07-05-1975 according to Hindu rites and customs
at Village Rathoha, P.O. Tikkar, Tehsil Balh, District Mandi (H.P.) and they are living together as
husband and wife since then. Hence, their marriage may be registered under Special Marriage Act,
1954.
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Therefore, the general public is hereby informed through this notice that any person, who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 27-02-2026. After that no objection will be entertained and marriage will be
registered.

Issued today on 28-01-2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).

In the Court of Sub-Divisional Magistrate, Kandaghat, District Solan (H.P.) exercising
the powers of Marriage Officer under Special Marriage Act, 1954

Case No. : 2/ 2026 Date of Instt. : 21-01-2026 Pending for : 23-02-2026

Notice u/s 16 of the Special Marriage Act, 1954 inviting the objections of the General Public for
registration of marriage.

Notice to the General Public

Whereas Sh. Khem Raj s/o Sh. Bhagat Ram aged 34 years, r/o Village Basal, Post Office
Basal, Tehsil & Distt. Solan, H.P. a/p r/o Vill. Srinagar, P.O. & Tehsil Kandaghat, District Solan
H.P. and Smt. Pavitra d/o Sh. Chander Veer aged 30 years, r/o Vill. Kanewala Anji, Tehsil
Kandaghat, District Solan, H.P. and a/p w/o Sh. Khem Raj have moved an application u/s 15 of the
Special Marriage Act, 1954 for registration of their marriage which was solemnized on
26-02-2020.

And, whereas, both the applicants have submitted in their application and in their affidavits
duly attested by Executive Magistrate Kandaghat that they were unmarried at the time of
solemnization of their marriage as it was their first marriage and were major in age and having no
prohibited relations to each other, debarring them to marry each other. Both the applicants have
requested for registration of their marriage.

Therefore, by this notice the General public is informed that if anyone has any objection
regarding registration of this marriage, he/she may present before this court on or before
23-02-2026 for hearing of objections if any. In case no objection is received by dated 23-02-2026,
it will be presumed that there is no objection to the registration of the aforesaid marriage and the
same will be registered accordingly.

Given under my hand and seal of the court on 21-01-2026.
Seal. Sd/-

Marriage Officer-cam-SDM,
Kandaghat, District Solan (H.P.).
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In the Court of Sub-Divisional Magistrate, Kandaghat, District Solan (H.P.) exercising
the powers of Marriage Officer under Special Marriage Act, 1954

Case No. : 3/ 2026 Date of Instt. : 21-01-2026 Pending for : 23-02-2026

Notice u/s 16 of the Special Marriage Act, 1954 inviting the objections of the General Public for
registration of marriage.

Notice to the General Public

Whereas Sh. Daya Ram s/o Sh. Lok Bahadur aged 33 years, r/o Village Baghash, Post
Office & Tehsil Kandaghat, Distt. Solan H.P. and Smt. Dila Rana d/o Sh. Lal Bahadur Oli aged 26
years, r/o Village Baghash, Post Office & Tehsil Kandaghat, Distt. Solan H.P. and a/p w/o Sh.
Daya Ram have moved an application u/s 15 of the Special Marriage Act, 1954 for registration
of their marriage which was solemnized on 13-12-2018.

And, whereas, both the applicants have submitted in their application and in their affidavits
duly attested by Executive Magistrate Kandaghat that they were unmarried at the time of
solemnization of their marriage as it was their first marriage and were major in age and having no
prohibited relations to each other, debarring them to marry each other. Both the applicants have
requested for registration of their marriage.

Therefore, by this notice the General public is informed that if anyone has any objection
regarding registration of this marriage, he/she may present before this court on or before
23-02-2026 for hearing of objections if any. In case no objection is received by dated 23-02-2026,
it will be presumed that there is no objection to the registration of the aforesaid marriage and the
same will be registered accordingly.

Given under my hand and seal of the court on 21-01-2026.

Seal. Sd/-
Marriage Officer-cum-SDM,
Kandaghat, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Amit Anand son of Mr. Kasturi Lal Anand, resident of Anand Niwas Hospital
Road, Ward No. 9, Solan, Tehsil and District Solan (H.P.) and Mrs. Babita Anand daughter of Mr.
Subhash Kumar and wife of Mr. Amit Anand, resident of Anand Niwas Hospital Road, Ward No.
9, Solan, Tehsil and District Solan (H.P.), have filed an application for the registration of their
marriage, which was solemnized on 10-12-1993 and they have been living as husband and wife
ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Amit Anand and Mrs. Babita Anand were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.
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Notices have been served to all concerned and General Public to this effect that if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Amit Anand and Mrs. Babita Anand they may file their written objections and
appear personally or through their authorized agents before me within a period of thirty days from
the date of issuance of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 21st day of January, 2026.

Seal. Sd/-
Dr. POONAM, HPAS,
Marriage Officer-cum-

Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Simran Bansal son of Mr. Parvinder Singh, resident of Ward No. 5, Birampur
Road VTC, Garhshankar, P.O. Garshankar, District Hoshiarpur, Punjab and Mrs. Ritika Shah wife
of Mr. Simran Bansal daughter of Mr. Satish Shah, resident of Village & P.O. Shamti (616), Tehsil
and District Solan (H.P.), have filed an application for the registration of their marriage, which was
solemnized on 23-11-2025 and they have been living as husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Simran Bansal and Mrs. Ritika Shah were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect that if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Simran Bansal and Mrs. Ritika Shah they may file their written objections and
appear personally or through their authorized agents before me within a period of thirty days from
the date of issuance of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 21st day of January, 2026.

Seal. Sd/-
Dr. POONAM, HPAS,
Marriage Officer-cum-

Sub-Divisional Magistrate,
Solan, District Solan (H. P.).
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In the Court of Assistant Collector, Grade-II, Sub-Tehsil Parwanoo, District Solan (H.P.)

Case No. : Date of Instituton : Date of Decision:
02/ 2026 30-01-2026 Fixed for 06-03-2026

Smt. Lajo Devi w/o Sh. Sohan Singh and d/o Tula Ram, r/o Village Chantho, P.O. Pratha,
Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh.

Versus

General Public through : G.P. Pratha, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)
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Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.

Proclamation

Smt. Lajo Devi w/o Sh. Sohan Singh and d/o Tula Ram, r/o Village Chantho, P.O. Pratha,
Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh has filed an application under section 13
(3) of the Birth & Death Registration Act, 1969 stating therein that she was born on 01-07-1970 at
Village Chantho, P.O. Pratha, Sub-Tehsil Parwanoo, but her birth could not be registered in the
birth records of gram panchayat Pratha within stipulated period. She prayed for passing necessary
orders to the gram panchayat Pratha for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having any objection regarding registering the birth of Smt. Lajo Devi d/o Sh. Tula Ram, r/o
Village Chantho, P.O. Pratha, Sub-Tehsil Parwanoo, District Solan, may file their objection in this
court on or before 06-03-2026. Failing which no objection shall be entertained later.

Given under my hand and seal on this 30th January, 2026.

Seal. Sd/-
(JAI PAL CHAUDHARY),

Assistant Collector, 2nd Grade-cum-Naib-Tehsildar,

Sub-Tehsil Parwanoo, District Solan (H.P.).

In the Court of Assistant Collector, Grade-I1, Sub-Tehsil Parwanoo, District Solan (H.P.)

Case No. : Date of Instituton : Date of Decision:
03/ 2026 30-01-2026 Fixed for 06-03-2026

Smt. Kavita Devi w/o Sh. Ghanshyam and d/o Lt. Daya Ram, r/o Village Tarol, P.O.
Gaighat, Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh.

Versus
General Public through : G.P. Bhojnagar, Sub-Tehsil Parwanoo, Distt. Solan (H.P.)

Application under section 13(3) of H.P. Birth and Death Registration Act, 1969.
Proclamation

Smt. Kavita Devi w/o Sh. Ghanshyam and d/o Lt. Daya Ram, r/o Village Tarol, P.O.
Gaighat, Sub-Tehsil Parwanoo, District Solan, Himachal Pradesh has filed an application under
section 13 (3) of the Birth & Death Registration Act, 1969 stating therein that she was born on
15-05-1975 at Village Tarol, P.O. Gaighat, Sub-Tehsil Parwanoo, but her birth could not be
registered in the birth records of gram panchayat Bhojnagar within stipulated period. She prayed
for passing necessary orders to the gram panchayat Bhojnagar for entering the same.

Therefore, by this proclamation, the General Public is hereby informed that any person
having any objection regarding registering the birth of Smt. Kavita Devi d/o Lt. Daya Ram, r/o
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Village Tarol, P.O. Gaighat, Sub-Tehsil Parwanoo, District Solan, may file their objection in this
court on or before 06-03-2026. Failing which no objection shall be entertained later.

Given under my hand and seal on this 30th January, 2026.
Seal. Sd/-
(JAI PAL CHAUDHARY),

Assistant Collector, 2nd Grade-cum-Naib-Tehsildar,
Sub-Tehsil Parwanoo, District Solan (H.P.).

CHANGE OF NAME

I, Subhadra Devi w/o Sh. Nant Ram, r/o Village Dhar-Baghera (118), P.O. Rarughati,

Tehsil Rajgarh, Distt. Sirmaur (H.P.) declare that I have changed my name from Subhadra Devi to
Dropati Devi. Please note all concerned for further.

SUBHADRA DEVI

w/o Sh. Nant Ram,

r/o Village Dhar-Baghera (118),

P.O. Rarughati, Tehsil Rajgarh, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Khem Chand s/o Mohar Singh, r/o Cheunt, P.O. Jibhi, Tehsil Banjar, Distt. Kullu (H.P.)
declare that my daughter's name is wrongly entered as Hina Varma in Aadhar Card. Now I intend
to correct my daughter's name as Heena Verma in Aadhar Card. Concerned note it.

KHEM CHAND

s/o Mohar Singh,

r/o Cheunt, P.O. Jibhi,

Tehsil Banjar, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Vinod s/o Sh. Shyam Singh, r/o Village Deothi Majhgaon (5), P.O. Deothi Majhgaon,
Tehsil Rajgarh, Distt. Sirmaur (H.P.) declare that I have changed my minor son's name from Dhray

to Dhairya. Please note all concerned for further.
VINOD
s/o Sh. Shyam Singh,

r/o Village Deothi Majhgaon (5), P.O. Deothi Majhgaon,
Tehsil Rajgarh, Distt. Sirmaur (H.P.).
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CHANGE OF NAME

I, Jameela w/o Sh. Salim, r/o Village Bhalan, P.O. Behli, Tehsil Sunder Nagar, Distt. Mandi
(H.P.) declare that I have changed my minor daughter's name from Shavin to Shabina. Please note
all concerned for further.

JAMEELA

w/o Sh. Salim,

r/o Village Bhalan, P.O. Behli,

Tehsil Sunder Nagar, Distt. Mandi (H.P.).

CHANGE OF NAME

I, A Smathi w/o Sh. Kapoor Deen, r/o Village Challah, P.O. Bachhwai, Tehsil Thural, Distt.
Kangra (H.P.) declare that I have changed my name in revenue record and other documents as "A
Smathi" but in Aadhar Card No. 4148 6126 8615 same is written as "Hasmate". Now I have
changed my name from "Hasmate" to "A Smathi". Please note all concerned for further.

A SMATHI

w/o Sh. Kapoor Deen,

r/o Village Challah, P.O. Bachhwai,
Tehsil Thural, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Yashoda aged about 48 years w/o Yadav Chand, r/o Tehsil Sunni, Ward No. 2, Jagehdi
(155), P.O. Thachi, Distt. Shimla (H.P.)-171 103 declare that my correct name is Bimla, which is
also entered in my all educational certificates, but in Aadhar Card bearing No. 9889 7334 6875 my
name is entered as Yashoda, both are same and one person.

YASHODA

w/o Yadav Chand,

r/o Tehsil Sunni, Ward No. 2, Jagehdi (155),
P.O. Thachi, Distt. Shimla (H.P.)-171 103.

CHANGE OF NAME

I, Vishnu s/o Pahladu, Village Ghugrar, P.O. Chandpur, Tehsil Sadar, Distt. Bilaspur (H.P.)
declare that I have changed my name from Vishan Dass to Vishnu in Aadhar Card No. 2572 7277
3782. All concerned note.

VISHNU

s/o Pahladu,

Village Ghugrar, P.O. Chandpur,
Tehsil Sadar, Distt. Bilaspur (H.P.).
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CORRECTION OF NAME

I, Ishar Dass s/o Swaru Ram, r/o Village Juwani, P.O. Neoli, Tehsil & Distt. Kullu (H.P.)
declare that my name is wrongly entered as Ishari in Aadhar Card. Now I intend to correct my
name as Ishar Dass in Aadhar Card. Concerned note it.

ISHAR DASS

s/o Swaru Ram,

r/o Village Juwani, P.O. Neoli,
Tehsil & Distt. Kullu (H.P.).

CORRECTION OF NAME

I, Beena Devi w/o Sh. Jagdish Rana, r/o Village Balhara (Ghurush), P.O. Panjalag, Tehsil
Lad Bharol, Distt. Mandi (H.P.) declare that my name in my Aadhar Card No. 5147 1542 2861 is
wrongly entered as Veena Devi. Whereas my correct name is Beena Devi. All concerned please
note.

BEENA DEVI

w/o Sh. Jagdish Rana,

r/o Village Balhara (Ghurush), P.O. Panjalag,
Tehsil Lad Bharol, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Parveen Kumari aged 48 years w/o Sh. Bhupinder Singh, r/o Vill. & P.O. Kehrian Jawali,
Distt. Kangra (H.P.) declare that the original name of my son is Anuvanshit Kutlehria, whereas
same is wrongly entered/mentioned as Anubanshik in the Aadhar Card. Please correct it.

PARVEEN KUMARI

w/o Sh. Bhupinder Singh,

r/o Vill. & P.O. Kehrian Jawali,
Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Ghamia Ram aged 64 years s/o Sh. Kour, r/o Vill. & P.O. Nana, Teh. Jawali, Distt.
Kangra (H.P.) declare that my origional name is Ghamia Ram s/o Kour, whereas same is wrongly
entered/mentoined as Ghami Ram s/o Sh. Kour in the Aadhar Card. Please correct it.

GHAMIA RAM

s/o Sh. Kour,

r/o Vill. & P.O. Nana, Teh. Jawali,
Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Abhinash James s/o Sh. Michael James, r/o Subhadra Cottage, Dila Ram Building,
Chalaunthi, Sanjauli, Shimla, Himachal Pradesh, Pin-171 006 declare that I have changed my name
from Abhinash Rajpoot (old name) to Abhinash James (new name). All may concerned please note.

ABHINASH JAMES

s/o0 Sh. Michael James,

r/o Subhadra Cottage,

Dila Ram, Building ,Chalaunthi,
Sanjauli, Shimla (H.P.).

CORRECTION OF NAME

I, Inder Singh s/o Kehar Singh, r/o Vill. Nanwar, P.O. Nanwar, Tehsil Baijnath, District
Kangra (H.P.)-176 088 declare that I have changed my name in Aadhar Card No. 4073 0744 3181
from Indru to Inder Singh. Whereas my correct name is Inder Singh. All concerned please may
note.

INDER SINGH

s/o Kehar Singh,

r/o Vill. Nanwar,

P.O. Nanwar, Tehsil Baijnath, District Kangra (H.P.).

CHANGE OF NAME

I, Rahul Rajpoot s/o Sh. Michael James, r/o Subhadra Cottage, Dila Ram Building,
Chalaunthi, Sanjauli, Shimla, Himachal Pradesh, Pin-171 006 declare that I have changed my name
from Rahul Rajpoot (old name) to Rahul James (new name). All concerned please note.

RAHUL RAJPOOT

s/o0 Sh. Michael James,

r/o Subhadra Cottage, Dila Ram Building, Chalaunthi,
Sanjauli Shimla (H.P.).
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CHANGE OF NAME

I, Pawan Thakur (New Name) aged about 29 years, s/o Sh. Tula Ram, r/o Naresh Kumar
Building, Rajhana (109), P.O. Rajhana, Distt. Shimla, H.P.-171 009 declare that I have changed my
name from Pawan (old name) to Pawan Thakur (new name). All concerned please may note.

PAWAN THAKUR

s/o0 Sh. Tula Ram,

r/o Naresh Kumar Building, Rajhana (109),
P.O. Rajhana, Distt. Shimla, (H.P.).

CHANGE OF NAME

I, Anwar Ali s/o Sh. Yamin Ali, r/o Vill. Keri Shalyar (285), P.O. Janot, Teh. Pachhad,
Distt. Sirmaur (H.P.) declare that I have changed my minor son's name from Arfaan Alli to Irfan
Ali. Please note all concerned for further.

Anwar Ali

s/o Sh. Yamin Ali,

r/o Vill. Keri Shalyar (285),

P.O. Janot, Teh. Pachhad, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Parvati Devi w/o Pawan Kumar, r/o Vill. Kandhi, P.O. Panihar, Teh. Banjar, District
Kullu (H.P.) declare that in every record my name is entered as Parvati Devi but in the Aadhar Card
my name mistakenly written as Pawna Devi. Kindly correct it as Parvati Devi.

PARVATI DEVI

w/o Pawan Kumar,

r/o Vill. Kandhi,

P.O. Panihar, Teh. Banjar,
District Kullu (H.P.).
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CORRECTION OF NAME

I, Surjeet Kumar s/o Sh. Dharam Chand, r/o Vill. Jandrah, P.O. Dangerh, Teh. Baroh, Distt.
Kangra (H.P.) declare that I have changed my minor daughter's name from Nainshi to Naincy.
Please note all concerned for further.

SURJEET KUMAR

s/o Sh. Dharam Chand,

r/o Vill. Jandrah,

P.O. Dangerh, Teh. Baroh, Distt. Kangra (H.P.).
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